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No. 3449] NEW DELHI, FRIDAY, OCTOBER 30, 2020/KARTIKA 8, 1942
EF TRAGT i< TSN HATA

s faeefT, 29 srqa, 2020

FT.3M. 3913(37).—F== 1T TLEHL, T TATAN ATATT 1956 (1956 F1 48) (& =¥ zae
THTA 3 ATSTHAH FT TAT §) H &= 3 F Al IT-GRT (1) TR T&T ARAT HT TARN Fd g0, T
TATIE Bl S % T4 6 FAled 5T F (A ol H NH-218 (A= NH-50) = ..
276.390 ¥ f%.71.418.000 (FSTZ-[AST-ZAATAIE HFA) TF 6 -@UE & [AH07 (AT IH0/dee
TTT AR 2-AA/4-S T FATHT (<), LA, Tawd= AT TATAT F AT TATSIA 6 (o70 Fg I sraferd
& frerewr wfery st = st ® R o 8, Ul i o7 oot e % oo e Y S T ¢

Fre AT =A<, S 3<% O ° Baas g, I sAfaf=a| &t g 37 it IT-9m7 (1) F eI qarh

TSI % forT UHT 7 3 ITANT 92 TGS § TH ATSEAAT TR T qEg & 2 o o ae st
AT T T THAT |

U Tl IR TeH AT, S77q (e i ofoi STfaramey, ST Trgig TSTHRT ST,

AT T I ad & 7 T&qa il STOIAT T IHH I8 AT ATHIAT h0 SATUI T T\ qrEawTd,
AMTIRAT &0 AT =9 F I7 Tt fafers T9rae T 9 ST &7 @ &7 T U sty it gaars
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& TETT TAT UHT ST ST FA & TAT, T(Q Hls of, SE Teqd7 T Saeds T80, A9 g7 AT ar
ST T ST T T AT SFATATT L AT |

I AT T T 3T i IT-ATT (2) F A Feaw Grfehrr gy FRAT AT w@rE AT smaer

faw 20 |

= ATAG=AT F AT A+ ATeAT G F TEE ST AT AT AT TTEHRT F I<h HATAT §
ITASH g AT 3T (gaag ARRAT gTer fALreror fohaT SI7 |1kt 2 |

AT

FATEF TS F A ey # NH-218 (75 NH-50) ¥ 5.5, 276.390 & £.71.418.000 (o -eramri-
SIAATATE HFI) o ToIT S 6] ST AT T HEAAT L g d AT HLAAT Algd G 1 Frerd fEawr

TS FT AT FAleH IEEEIKIC R CERI]
FHE AT ||qFer e ||qRr s e || f s I & T & || S T el
(FATTT TS || (FFAY)

ATIF T ATH: [AST

T HT ATH: TR

1 87 fasft SE] 1,821.0000000(a7F #Y=7)|[0.1821000

T FT ATH: FLHIET

1 18/4/1I it Lo 1,417.0000000(=+T #Htz7)||0.1417000

AT AT AT FETL TA4GT

1 14/1/1l BE AF 607.0000000(37 HT=7)||0.0607000

2 14/2/1l BEl A 101.0000000(=+F #1=%)(|0.0101000

T T ATH; ARTGEAT

1 25 BEl A 2,023.0000000(37 #1=7)||0.2023000

2 26 BEl A 2,023.0000000(37 #1=7)||0.2023000

3 46 st AF 2,226.0000000(37 #=7)||0.2226000

4 47 it Lo 2,327.0000000(37T H#1=¥)||0.2327000

TS T AT THAN

1 48/l BEl Lo 607.0000000(=7T He7)|[0.0607000

TF HT AT AT

T KT ATH: AT T

1 146/1 it Lo 59.3800000(=7T H#1=¥)||0.0059380
T 13,211.3800 1.3211

[®T. §. NHAI/LA/Dharwad/Karnataka/3A]
TTSTT e, 3T A=
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 29th October, 2020

S.0. 3913(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-218 (New
Nh-50) in the stretch of land from Km 276.390 to Km 418.000 (Bijapur-Gulbarga-Homnabad Section) in the district
of GULBARGA in the state of KARNATAKA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Special Land Acquisition
Officer,NHAI Gulbarga in writing and shall set out the grounds thereof and the Competent Authority shall give the
objector an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such
objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH218 (New Nh-50) in the stretch of

land from Km 276.390 to Km 418.000 (Bijapur-Gulbarga-Homnabad Section) in
the district of GULBARGA in the State of KARNATAKA.

|State: KARNATAKA District: GULBARGA |

Sno ([Survey / Plot Number |[Type of Land [|Nature Of Land Area|lArea
(in Local Unit)||(in Hectare)

|Taluk: Gulbarga |

|Vi||age: Badepoor |

1 |ls7 |[Private || Dry || 1,821.0000000(Square Meter )||  0.1821000|
|Vi||age: Kurikota |
[1 |lzsan |[Private |[Dry || 1,417.0000000(Square Meter )|  0.1417000]
|Vi||age: Kutanur Darvesi |
[1 |14 |[Private |[Dry | 607.0000000(Square Meter )|  0.0607000]
2 |[1ar2m |[Private |[Dry | 101.0000000(Square Meter )||  0.0101000]
|Vi||age: Naganhalli |
1 |25 ||Private ||ory || 2,023.0000000(Square Meter )||  0.2023000|
2 |26 ||Private ||ory || 2,023.0000000(Square Meter )||  0.2023000|
3 |46 ||Private ||ory || 2,226.0000000(Square Meter )||  0.2226000|
la |47 |[Private ||ory || 2,327.0000000(Square Meter )| 0.2327000|

|Vi||age: Vakalgir |

(1 ||48ni |[Private ||Dry || 607.0000000(Square Meter )| 0.0607000|

|Taluk: Jevargi |
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|Vi||age: Jevargi Bujurg

1 ]jua6

||Private ||ory | 59.3800000(Square Meter )|

0.0059380|

Total|| 13,211.3800

| 13211

[F. No. NHAI/LA/Dharwad/Karnataka/3A]
RAJESH GUPTA, Dy. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. merciano

MEENA




		2020-10-30T22:05:46+0530
	KUMER CHAND MEENA




